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countries early in 1969, T would like to know
from the Government whether all boundary
dem reations between India and Pakistan on
all sectors including this one have since
been completed. If they have not been
completed, at what stage are they now and
when do we propose to complete these
negotiations and final demarcation 7

Secondly, there are matters of dispute
like Berubari and Farakka Barrage—I know
Berubari matter is in the Supreme Court—
and as soon as it is adjusticated, will the
Government deal with these matters expedi-
tiously ?

SHRI Y. 3. CHAVAN : As far as
Border Security Force and other matters in
myv charge are concerned, 1 can give infor-
mation. As far as other matters, I am sorry
I will have to ask for notice

SHRI HEM BARUA (Mangaldai) : S_ir1
I have submitted a call attention notice
which you have disallowed. So please allow
me to put one question.

MR. SPEAKER : Whether it has been
disallowed or not, T am sorry I cannot allow
you.

12.12 hrs.

PAPERS LAID ON THE TABLE
Papers under Companles Act, 1956

THE DEPUTY MINISTER (SHRIMATI
NANDINI SATPATHY): On behall of
Shrimati [ndira Gandhi I beg to lay on the
Table a copy each of the following puapers
under sub-section (11 of section 619A of the
Companies Act, 1956 :

(1) Review by the Government cn the
working of the Electronics Cor-
paration of India Limited, Hydera-
bad for the year 1963-64,

(2) Annval Report of the Electronics
Curporation of Iodia  Limited,
Hyderabad for the year 1968-69,
along with the Audit Accounts and
the comments of ths Comptroller
and  Auditor General thereon.
(Piaced in Library. See No. LT-
2313/69.]

AGRAHAYANA 19, 189) (SAKA)

Messages from R.S. 1f6
Papers onder Tariff Commission Act, 1951,
Annuol Report of the Coir Board and
Notifications ander Export (Quality
Control and Inspection) Act 1963

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): I beg to lay on the
Table :

(1} A copy cach of the following papers
unher sub-section (2) of section
16 of the Tariff Commission Act,
1951 :—

(i) Report (1969) of the Tariff
Commission on the continuance
of protection to the Sericulture

Industry.
(ii) Government Resolution No.
11{1 -Tar/69 dated the 6th

December, 1929 on the above
Report (Hindi and English wver-
sion, [Placed in Lib-a.y. See
MNo. LT 2314/69 ]

12) A copy of the Annual Report on
the Activities of the Coir Board
and the working of the Coir In-
dustcy  Act, 1953 for the year
1968-69. under sub-section (1)
of section 19 of the said Act.
[Placed in Library See No. LT-
2315/69.]

(31 A copy each of ihe following Noti-
fications (Hindi version) under sub-
section (3) of section 17 of the
Export (Quality Control and Iao-
spection) Act, 1963 :—

(i) The Export of Linoleum
(Quality Control and Inspec-
tion' Rule:, 1969 published in
Motification No. §. 0. 3751 in
Gazette of India dated the 15th
September, 1969,

(1) The Export of Coir Yarn (In-
spection) Second Amendment
Rules, 1969, published in Noti-
fication No. S O. 4431 in
Gazette of India dated the 29th
October, 1969, (Placed in
Library. See No. LT-2316/69.]

MESSAGES FROM RAJYA SABHA

SECRETARY . Sir, I have to report the
following messages received from Lue
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Secretary of Rajya Sabba :

i) “In accordance with the provi-
sions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to enclose a copy
of the Merchant Shipping
(Amendment) Bill, 1969, which
has been passed by the Rajva
Sabha at its sitting held on the
3rd December, 1969,

‘In accordance with the provi-
sions of rule 115 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, 1
am directed to inform the Lok
Sabha that the Rajya Sabha,
at its sitting held on the 8th
December, 1969, agreed to the
following amendments made by
the Lok Sabha at its sitting
keld on the 1st December,
1969, in the Indian Registration
(Amendment) Bill, 1968 :

Emacting Formula

(ii)

1. That at page 1, line 1,—

for “Nineteenth” substirure ““Twentieth”.

Clause |
2. That at page 1, line 4,—
for “1968" substitute 1969,

MERCHANT SHIPPING (AMENDMENT)
BILL

As Passed by Rajya Sabha

SECRETARY : Sir, 1 also lay on the
Table of the House the Merchant Shipping
(Amendment) Bill, 1969, as passed by Rajya
Sabha.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Fifty-Sixth Report

SHRI M. G. UIKEY (Mandla) : I beg
to present the Fifty-sixth Report of the
Committee on Private Members' Bills and
Resolutions.

DECEMBER 14, 1969

Monopolles etc. Bill 183
12.14 hrs.

MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES BILL

MR. SPEAKER :
Item 8,

Now we come to

SHRI RANGA  (Srikakulam) :
Ministers concerned are not here.

The

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : The House may be adjourn-
cflas the Minister is not here. (Interrup-
tions'.

st Tfa @ (39) - ¥ sgEEdr &
w37 & 1 3z fa7 : g7 ageaqad &) fadaz
a8l #1 frale zart amd 21 Teg g1
AggOA A E A A A F gw
zaa ar @ 2 fr fag m= w1 fagg
Nt ag afar A qarg . nz aw
ArSgE A iTa § o IAR AP @
arfed ar1 JfFa ag & 7480 A FawdE
#41 wgHg 1 Arq ¥ifer | A §9
gug fzar . =rfgd 1 grew A Wi
URAF FL T |

SHRI SURENDRANATH DWIVEDY :

The House may be adjourned. There is no
business now. (fnterruptions)

SEVERAL HON. MEMBERS :

rose—
SHRI RABI RAY : Mr. Fakhruddin
Ali Abmed is disregarding the House.

qg 5T 1 graE AL ST W E

DR. RAM SUBHAG SINGH (Buxar) :
1 beg to move that the House do now
adjourn t the Ministers med are
not here.

sit tfa T : & §HEST GAGA HL@T
g1 ZIE S A qEIw a9% W

qeaA AT : g4l 2rIg 9AF §
# Qi Fz @ Nt ad § e wAd
widE g 7 § wa aw wew gh )



